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the Petitioner / Transferee Company and Archway Investment Company Limited and its

respective shareholders. In the said meeting, by postal ballot and e-voting, the Scheme was

approved by the members having requisite majority. The chairman of the meeting submitted

his report recording the voting results vide his report dated 29 March 2017.

The Advocate for the Petitioner further submits that, as directed by this Hon'ble Tribunal,

notices have been served on the Regional Director, Westem Region, Registrar ofCompanies,

Income Tax Authority, Securities & Exchange Board of Indi4 National Stock Exchange of

India Limited and BSE Limited. As directed by this Hon'ble Tribunal, notices have also been

served on the creditors.

At least 10 clear days before the hearing of the Petition, the Petitioner to publish notice of

hearing in 2 local newspapers, i,e. 'Free Press Joumal' in English language and its translation

in 'Navshakti' in Marathi Language, both having circulation in Mumbai, Maharashtra, as per

Rule 16 of the Companies (Compromises, Arrangements and Amalgamations) Rules, 2016.

The Petitioner Company will file affidavit confrming publication of the advertisement 3 days

before the next date of hearing.
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- '\\aV. Nallasenapathy, Member (T) M.K. Shrawat, Member (J)
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